
2. 	The relevant 

are that the applical 

in Saving Bank C•ontr( 

The applicants, prio 

Division Clerks/Uppe 

Both the posts were 

assistant (S.B.G.0.) 

it is stated that vi 

the applicants were 

cadre of Postal ssi 

at Kan)ur in four di 

Gantt. Head Post 0 -1: 

Nawabganj H.P.O. and 
said tnat the appli 
the respondents have 
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Versus 

• • • 	• • • 

Aeolic- nts. 

despondents. 

Babbu Ram and others 

Union of India 
and others 

( BY H 

• • • 

. Mr. i,laharaj—Din,Member(j) ) 

In this appli ation, the applicants have 

sought the declarati 

in case of transfer f 

counter peits(Postal ssistant). Further it is prayed 

that their transfers hould riot be made in any place 

falling in t! circle. 

n that they may be treated similarly 

om one place to another like their 

a C 
	giving rise to this application 

is were posted as Postal Assistants 

1 Organisation(S.B.C.O.in short). 

to 1.8.1993 designated as Lower 

Division Clerks and w.e.f. 1.8.1991 

merged in a common cadre of Postal 

in the pay scale of Rs.975-1640/—. 

e communication dated 26.7.1991, 

-r. ought at pare and merged in the 

tants. The applicants are posted 

terent divisiens, namely Kanpur 

cefKanpur Head Post Office, 

Kanpur H.P.O. respectiVely. It is 
ants came to kno,e that 
decided to 
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transfer the postal Assi 

Selection Goods Supervis 

The applicants, being age 

by the respondents have 

seeking the relief that 

out side the division. 

xe 

tant“SBCO) and the Lower 
a- 
r!out-side the Division. 

ieved by this decision taken 

pproached this Tribunal 

they should not be transferred 

2. That ResOondent have filed counter reply and 

resisted the claim of the applicants interalia on the 

ground that the applicnts,as per rules, and the 

policy decision of the department may be transferred 

out side the division. 

3. have heard the learned counsel for the 

parties and perused the 

no transfer order was 

record. It is to be noted that 

existence in case of the 

applicants at the time 

instituted in this Trib 

in respect of applicant 

into existence during 

of this application. Th 

the applicant no. 2 has 

Kanpur Head Office to 

So his transfer, obviou 

side the division. Duri 

learned counsel for the 

re5Ps of the applicant 

but no such transfer or 

hen the application has been 

nal. The order of transfer 

No. 2( Annexure— 3.A.3) came 

he pendency of the prodeedings 

transfer letter indicates that 

been transferred from PASII;0 

SO Kanpur Gantt. Head Office. 

ly, has not been made out 

g the course of argument, the 

applicants has stated that the 

have also been transferred 

er has been produced sO far, 

nor anything has been s id in this respect in the 

COntd ...3p/— 
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gar 

rejoinder affidavit.All India Saving Bank Central 

Employees Union has j -ned as one of the applicant 

but the U ion of the Em •loyee under Section 19 of 

the Admin strative crib nals Act has been empowered 

to file a petition seek'ng any relief in respect 

of the U ion, The leer ed counsel does not dis-Jute 

this lea 1 aspects of the Matter and has state at bar 

that the Union arrayed as applicant no.5 ahWwill be 

treated 'o have been q'thdrawn from the army of 

the appl cants. 

4. 

now reza ns whether tie applicants who are the postal 

0-- 
Assistan 4(spco) can  e transferred from out side 

.any i-e a--  

division or noA n th s cdnnection,4,Tattention,  

has been drawn towards an agenda filed together ?iith 

the rejoinder affidav ' as Annexure- R.A. 2 from which 

the relevant portion bout transfer of liabilities of 

postal ssistante(SDC ) is extracted as under; 

e only point or determination in this case 

Transfer Liab lity; 

.s.f. 1.8.91 most all the post of U.D.Cs 

11 the B0 /C' /CPU/IGG have been converted into 

hose of Posta Aisstants (3137,0). Th se new 

osts are the. ame as they obtain in he post 

ffices. But .espit the above fact, here is 

big diferen e in their service con itions. 

mere as a pos office postal Assista t is liable 

o trans::er wi hin the division he 	s been 

appointed in the transfer liability in the cases 

of PA (SECO) sttretches as far as the 

boundaries. of , circle. This transfer liability 
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ONO 

has fa reachino ad erse effects both on 

worker and the depar lent, the worker is under 

the continuous feared being transfered to a 

far fl ncl areas with all the h•rdships attendent 
thereo 	the depart, nt fails to net the best 

out of its employes .;,ho are disgrunthed on this 
score .11 the time. 

Had th transfer liaJilLty in respect of PoStal 

Assist nts (SECO) al o been restricted to a 

divisi n it would h ve installed a sense of 

transf' r the S.B.C.0 employee is at -,reran-  pains 

securi y aflion7jst the S.D.C.04:orkers. :Jith every 
_—• 

becsus not only has e to shift his entire 
establ shercent, he 	so suf s on a very iMportant 
count .e. The educr-,  ion of 	s/her children. 
All th se years the .13.C.0. Employee have ;-een 
groani c under this ,Jard of democies.. 

It is, t:,erefore, r 'Jested that now with the 

convortion of the Ca res, The transfer liability 

of Postal Assistants (S.B.C.0.) may also restricted  
to a Division, so the 5.3.0.0. Staff is saved of 
that great hardship. 

This issue was discussed with the then Secretary 
Posts S . Kailash Pracash, who had agred in • 
principle that the transfer liabilities could 
be rest - icted if 3.3. 	Employdes ,9''ree with 
merger f S. 3. Eranch Mow Ifter discussion with 
all the Circle Secret cries we have reached on the 
final c nslusion th at we are ready to merge with 
S.L. if the transfer 	a ilittes are re 	

,d within he Division. 

5 . 	 The res ondents, in r •ply, 

representation f the All in( a 4"aVing Bank Contn)1 

anployees UtUOnhaSialready been decided by the 

Director .eneral Posts vide 1 tter 	. 5i-3/92-3g2-1 

Dated 23.11.193 requests relating to reduce all 

• fl 

.2ve said 	-it the 
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transfer liability h s riot been aggrieved to maintain 

that the postal Assistantf(SaaJ)cannot be brought at 

par wit the postal assistant 

6. 	kccordirrg to 	para of the agenda(Annexure—R.A.2,' 

even Se etary Posts i Kailesh Pratap a„gr:eid in 
4-- 

princip e to the prop• sal that the transfer liabilitieS 

could b= restricted i SICOs employees agree with the 

merger of S.E. Eranc . After discussion with all 

circle -ecretaries, tley have reached on the final 

conclus on that they were readyto merge with S.L. 

after t ansfer liabi ities are restricted within 

the div sion. The lea ned counsel for the respondents 

urged t at this agend ( Anne Kure— R.A.2) has already 

been co sidered and i this respect copy of the 

communi ation dated 	.11.1992 from Assistant Director 

General SPN) Departm nt of postsNew,Delhi, addressed to 

All Chi -f P.M.Gs. has been produced as Annexure—C.A. 4 

which r ads as under; 

The All India Savings Bank Control Employees 

nion have bee representing about reducing the 

ransfer liabit ity of the staff of SBCO and 

ringing there n line with that of the Postal 

ssistants. Af er careful consideration of 

he matter i has been decided not to agree 

o the 'segues . However, on account of the difficu] 

ties and har ships faced by the employees 

of the SE .O o account of their liability for 

transfer in te entire circle, it has been 

decided.that, as far as possible transfer of 

PAs SECO may be confimed within a region 

without takin( away their liability for transfer 

within the en ire circle." 
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unt of it clear that on acco This corer 

difficult 

the SBOO 

in entire 

possible, 

recion wi 

within th 

filed by 

Assist„ 

circle. T  

unication mak 

es and hardsh p faced by the employees of 

n account of 
	

eir liability for transfer 

circle, it he been decided that as far as 

transfer of P s oSITGO may be confined within the 

hout taking a vay their liability for transfer 

entire circl . Thus, according to t}e documents 

the parties a. referred to above, th postal 
• 
SBGL) may be t - ansferred in the entir 

le respondents durinc the course of t 

present D'ociaedings hav transferred the epplic ant no. 2 

from Pits SE CO Kan our 11 ad Office to PA SHOO Knour 

Gantt.. He d Office. an he agenda 0Annexure- .L.a2.), it has 

aereed o principle ref eting transfer liabilities 

of SBCOs within the devision but the rules in this respect 

are - yet t be framed a 	if the communication( nnexure- 

is read t ,ether with the discussion and concl sion.  

arrived at in view of the Agenda of the Union, the 

policy decision has b n taken that as far as possible 

the ire sfcr of posta Assistants may be confined within 

the reoi'n without talc ng away their liability s for 

transfe within the ertire circle. 

7. 	I view of the riscussions made above, ne 

applicat'on of the a)pli7,nts is disposed of 'th the 

dirocti'n to the resp ndents that as far as passible 

the Iran fer of the ap licants be made within region. 

This is, however, mad 

made ab ve, is compli 

of the pplioants witlin the re-ion, it will hot t7,ke 

leer that if the observation as 

making the transfer 



away their liabilit 	for transfer within the 

entire circle. Mere will be no order as to 

costs 

Member(J) 

Dated 15.10 1993 

(n.u1) 


